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Ref. No HO.Z 6D /-6 /Gen-791/ 0.4, No.462/2023 /2023 Dated =EL! 2025
To,

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001 .

Sub: Regarding submission of Reply/Response on behalf of Respondent No-4
(UPPCB) in compliance of the order dated 07.11.2023 in OA no. 462/2023 In the
matter of Raja Ram Singh Vs. State of U.P. & Ors.

Sir,
Kindly refer to the subject mentioned above. In compliance of the order dated
07.11.2023 in OA no. 462/2023 In the matter of Raja Ram Singh Vs, State of U.P. & Ors,

The Reply/Response on behalf of Respondent No-4 (UPPCB) is enclosed herewith for
your kind perusal and further necessary action.

Sincerely Yours,
Enclosures: As above

(Dr. Ram Karan)
Chief Environment Officer
_ (Circle-6)

Copy to: Following for information and further necessary action.

Shri Pradeep Misra Advocate, Supreme Court, B-235, Sector-XIX, Noida, District-

GB Nagar, 201301. /

Chief Environment Officer
(Circle-6)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@unnch.in - Weh Site: www.ninnch.com
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Response on behalf of Respondent No.-4, Uttar Pradesh Pollution Control

Board, in compliance to the order dated 07.11.2023 passed by Hon'ble NGT

Principal Bench, New Delhi in Original Application No. 462 of 2023 In Raja

Ram Singh Versus State of U.P. & Others.

That the Hon'ble National Green Tribunal, Principal Bench, New Delhi vide its
order dated 07.11.2023 in Original Application No. 462 of 2023 In Raja Ram
Singh Versus State of U.P. & Others has passed the directions. The relevant

part of the order is as below:-

"wesssses 15. Reply/response on behalf of UPPCB be filed on or before 25.11.2023 by e-mail
at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and
not in the form of Image PDF. ......... =

Reply/Response

1. That the Hon'ble National Green Tribunal, Principal Bench, New Delhi
vide its order dated 02.08.2023 in Original Application No. 462 of 2023
In Raja Ram Singh Versus State of U.P. & Others has passed the

directions. The relevant part of the order is as below:-

sevesss 3. In view of the averments made in the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual position
and take appropriate remedial action. Accordingly, we constitute a Joint
Committee comprising of Ministry of Environment, Forest and Climate Change
(MoEF&CC), Central Pollution Control Board (CPCB), National Mission for Clean
Ganga (NMCG), Uttar Pradesh Pollution Control (UPPCB) and District Magistrate,
Gonda and direct the same to meet within one week, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position
and take appropriate remedial action by following due course of law and giving
opportunity of being heard to the project proponent. The Committee may
particularly clarify on compliance with Sustainable Sand Mining Management
Guidelines, 2016 and Enforcement & Monitoring Guidelines for Sand Mining,
2020 including remediation/rehabilitation of mined areas and damage caused to
river Saryu. The State PCB will be the nodal agency for coordination and
compliance.

4. Factual and Action taken Report may be submitted within two months by e-
mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF......... ”

In compliance to the above direction the inspection of questioned

mining site was carried out by joint committee on 21.09.2023

comprising following officials:- @/
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1. Dr. Satya, Additional Director/Scientist E, MOEF&CC, Regional

Office, Lucknow.

2.  Sh. Suresh Kumar Soni, ADM, Gonda.

3.  Dr. Faiz Ullah Khan, EC, NMCG, New Delhi.

4. Sh. Rajendra D Patil, Scientist "D", CPCB, Regional Directorate,
Lucknow.

5. Sh. T.N. Singh, Regional Officer, U.P Pollution Control Board,

Ayodhya.

In compliance to the order dated 02.08.2023 passed by the
National Green Tribunal, Principal Bench, New Delhi in Original
Application No. 462 of 2023, a Joint Committee Report has been
submitted by the UP Pollution Control Board on 30.10.2023 vide letter
no. H02423 /C-6 /Gen-791 /O.A. No. 462/ 2023/ 2023 before Hon'ble
Tribunal, New Delhi.

2. That in pursuance to the Joint Committee Report dated 25.10.2023, a
show cause notice dated 20.11.2023 has been issued by Uttar Pradesh
Pollution Control Borad against the responsible Lease Holder i.e. Shri
Satya Narayan, S/o Shri Ram Avtar, R/o Village- Manjharath, Tehsil-
Tarabganj, District- Gonda in question for imposition of Environmental
Compensation of Rs. 6250/- per day in accordance with the Guideline
prepared by CPCB titled as “Report of the CPCB In-house Committee on
Methodology for Assessing Environmental Compensation and Action
Plan to utilize the Fund” for a period of 13.03.2023 to 12.06.2023 for
removal of sand deposited in the agriculture land at Araji No- 505,
Village- Manjharath, Tehsil- Tarabganj, District- Gonda by him without
obtaining prior consent to operate under The Water (Prevention and

Control of Pollution) Act, 1974 & The Air (Prevention and Control of

'
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Pollution) Act, 1981. The copy of the Show Cause Notices dated
20.11.2023 is being annexed herewith as Annexure-1 to this reply.

The above reply/response on behalf of Respondent No.-4, Uttar

Pradesh Pollution Control Board is placed before this Hon’ble National Green

b

(Dr Ram Karan)
Chief Environmental Officer,
Circle-6,
UPPCB, Lucknow

Tribunal for perusal and kind consideration.
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§ 6.1.2) It is informed by the Mining Department, Gonda that mining leases has been allotted to Shri

Satya Narayan S/o Ram Avtar, R/o Vill-Manjharath, Tehhsil-Tarabganj, District-Gonda Jor removal of sand
deposited in the agriculture land with validity period of 03 months. However, Environmental Clearance ancdl
consents are not been obtained for these activities as it has not been made mandatory by the Mining
Department. The Letter of Intent issued by District Collector, Gonda is annexed ... ... ... ! )
Ig &5 arg (gquor Farer aen FEv) s, 1981 @ ar—21 % wikenfa @ /5
........ 21. Restrictions on use of certain industrial plants.—
(1) Subject to the provisions of this section, no person shall, without the previous consent of the State
Board, establish or operate any industrial plant in an air pollution control area: Provided that a person

operating any industrial plant ... ...

TE & v weuur P d gRr 05 29Iy W e aEwe vd dover i wenfig
W Ueel ® ol Al Ud 39 05 ®ACIR A B &G ATl WA Yeel B AR A F amemifeg

fasam T 21

I8 & arg (rquer farer e ) afdfrem, 1981 @) aR-21 @ smla fed)
) ot AT St 9 ety 52 % TR P g e § ey
HRI—2(DB) T 3 |AA B =G AN AT AR R qUse H 5 -
wftfera fdan T g - i o

78 & & e, Sowo WY FriEer A1, amder @ SRR Ueel gwes s
ARG, g3 Al XM IaaR, Farit a—aere, dedie—aratisl, S99 Mvel eRT s 13.03.2023
W AP 12.06.2023 TH SWRIGT TEATA—aRaTS, TTH—HIZNEIS, RS FREAT—505, W IST @S 7 e
Al (arg) ot {62 @A B B B W R, a 5 B Sad fed ary (T Rrarey qery
fozi=on) sifeifaH, 1981 @Y aRI—21 & STATUE YUl BT SeeiE g |

7w & ucer are st wRIREE, g3 o W smaR, Aar ur—wemw
BRI, SIS MUt gRT fA1® 13.03.2023 F fawid 12.06.2023 O STRWR aavdie—dqearioy
TA-HIEEIS, RS 1—-505, W o0 a1 ¥ R Wedf (arg) w53 @ arl R oy o
Wm@é%%ﬂ@@mﬂ,mwgmqaf%?rhﬁw.ﬁ.zozs%mwﬁsma%ﬁm
Secfear) @ fETle 13.032023 | faid 12062023 @ Frmgar wafeReim sl sRifg

Rpa ST ¥q weGRT o Jf @) T |

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
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